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TKe m otion  was negatived

Mr. Speaker: Shn Jhulan Sinha to 
Taise a di-cussion on the Government 
decision regarding future of Non-Gov- 
emment (L igh t) Railways. He ss 
absent The hon. Member has lost his 
chance. I f  ho comes again, I am not 
going to revive this.

PLA N TA T IO N  ENQUIRY COMMIS
SION REPORT, PART I— TEA 
Shrim ati Parvathi Krishnan (Coim

batore ) : I beg to move:
“That the decisions of the Gov

ernment o f India on the recom
mendations of the Plantation 
Enquiry Commission Report, Part 
I—Tea, he taken into considera
tion.”
I  have moved this motion so that 

we may have an opportunity of dis

cussing the reasons for Government’s 
rejection of the main recommenda
tions of the Plantation Enquiry Com
mission

It is true that they have accepted 
a few of the recommendations, but 
those f e w  that have been accepted do 
not, in my opinion, really deal w itli 
the very core of the problem. The 
real major recommendations, the 
recommendations that would be help
ful m breaking the monopoly that 
exists m the tea industry, have been 
turned down bv Government, and it 
is a very serious matter which we 
should all think over and we must 
see that something is done about it.

The statement that has been given 
by the Government, in my opinion, 
is not particularly enlightening. On
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the other hand, the reasons that are 

.given fo r  one or tw o iwnmmanHatlivw 
being turned down m ight almost be 
term ed frivolous.

For instance, on page 7 in their 
■chart, one of the reasons given for 
turning down the recommendation 
that the Tea Board should assume the 
function of regulating the sale of tea 
in  Cochin and Calcutta auctions is 
.that the Government have not receiv
e d  any complaints about these auction 
sales. It  is surprising that Govern
ment should state that they have not 
received any complaint. Surely these 
recommendations are not based on the 
fact whether or not Government have 
received complaints. It  is almost as 
if  Government is questioning the very 
va lid ity o f the facts and the findings 
o f a major commission that they have 
set up. We know that this commis
sion followed a certain method of 
enquiry. They circulated question
naires which were in keeping with 
the various sectors o f the industry, 
whether smaller estates or larger 
estates, whether smaller companies or 
larger companies On the basis o f the 
answers received to the questionnaires 
and on the basK of on-the-spot 
enquiries, the commission has made 
these recommendations, and yet Gov
ernment now propose to sit back and 
wait for complaints Obviously those 
who have placed their views before 
the commission, who have given the 
figures that the commission had ask
ed for and who know what the 
recommendations are, are waiting for 
•Government's action, and it seems 
rather frivolous that this type of 
reason should be given for rejecting 
a very  major recommendation.

What are the facts that have been 
revealed by this commission’  They 
are indeed very revealing because 
■they show what a very firm and deep 
■grip foreign monoply has in this 
industry which is ve ty  important to 
th e economy o f our country. I  w ill 
point out later on towards the end 
how  it Is not only the tea industry 
that comes under discussion when we 
ta lk  o f the recommendations o f the

commission, but other sectors o f In
dustry in our country are also affect
ed by the condition of the tea indus
try  itself.

Take these figures that have been 
gathered and put before the Govern
ment by the commission. The struc
ture of the industry itself shows that 
out o f a total capital o f Rs. 113 odd 
crores, 62 per cent, belongs to non- 
Indian companies and only 35.8 per 
cent, belongs to Indian companies. 
And out o f this, 13 leading houses in 
Calcutta control over 75 per cent, of 
the production in North India, and of 
these companies seven control 50 per 
cent, of this 75 per cent. Over and 
above this, eight agency houses of 
producers in Calcutta with associate 
firms produce the major part of the 
tea that is put up for auction at the 
Calcutta auctions. In 1954 the amount 
that they produced, according to their 
own figures and according to Govern
ment figures, is no loss than 50 per 
cent It is because of this the com- 
misson has -aid that it would be 
botter if the Tea Board or the State 
Trading Corporation, that is a body 
independent of the interests that 
operate within the tea industry, takes 
over the holding of the Calcutta auc
tions in order to guarantee that not 
one, not these few  companies should 
dominate those auctions, but that 
the auctions should be more open 
and more free Retail sales in our 
country today are controlled by two 
non-Indian firms which handle *5  per 
cent, o f the retail tea trade. These 
same firms also control the blending 
and the distribution 95'6 per cent, of 
the package tea and 54'4 per cent, of 
the tea for internal consumption is 
raised by these two non-Indian firms.

Now these are figures that certain
ly  show that the non-Indian firms, 
that is, the British capital, dominate 
not just one section o f the industry; 
it is not only at the producer stage, 
but also at the blending stage, at the 
packing stage, at the warehousing 
stage and at the shipping stage that 
the same companies operate, and 
you have this octopus grip o f  foreign
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monopoly over a very  important in
dustry o f our country.

Now  the recommendations o f the 
Plantation Enquiry Commission are 
not for wholesale nationalisation 
because their facts and figures perhaps 
did not lead them to that conclusion. 
That is why I am not treading * on 
that controversial ground, but certain
ly  these recommendations do put be
fore Government a line which, if 
followed, w ill help to break this 
monopoly at either one stage or an
other, and i f  this monopoly is broken, 
the process by which today British 
capital in the tea industry is squeez
ing out the younger Indian capital 
that is coming into it can be check
ed, and Indian capital and Indian 
owners w ill have an opportunity to 
compete fa irly with the British.
15.33 tars.

[ S h r i  B a r m a n  in  the C h a ir ]

That is why the recommendations 
are— apart from the abolition of the 
managing agencics— that blending 
should be taken over by a neutral 
body, that is, the Central Tea Board, 
that the auctions should be conducted 
tn Calcutta by the State Trading Cor
poration or by any neutral body, 
whomsoever Government may think 
tit, that packing and retailing should 
be done by the Tea Board.

Now Government just brush aside 
this question of retail distribution say
ing that they do not think it is pro
per or it is time for the Tea Board 
to do it. How is it that when the 
Coffee Board could take up retail sales 
o f coffee, in tea they are so chary of 
treading on the tender corns o f the 
foreign monopolists who exist in the 
tea industry? The reason why these 
recommendations have been made, as 
I  said earlier, is to break this mono
poly grip, and as the Commission have 
said:

“These recommendations are 
made in order to provide a machi
nery which would avoid excessive 
concentration o f power in the 
hands o f a particular section to 
the possible detriment of other 
sections in the industry.

199 LSD —

Now, take exports. Here again, you 
find that it is the same companies 
under another name or the same 
agencies, that operate and dominate. 
In 1952, Indian firms were forced to 
do their exp&rts through U.K. banks 
to the extent of 88.6 per cent., and 
British firms did 99.1 per cent, o f their 
total exports through U.K.—dominat
ed firms. In 1953-54, non-Indian 
banks advanced Rs. 33.2 crores to pro
ducers and realised as much as Rs. 
64 odd crores, whereas Indian banks 
advanced only Rs. 6 crores and rea
lised only Rs. 11.1 odd crores. In the 
sphere of banks also, in this industry 
it is once again the foreign banks 
dominating; Indian banks do not have 
the same possibilities as the foreign 
banks have.

Then I would like to come to the 
high costs of tea prevailing today. The 
Commission have gone in a very de
tailed manner into the various items 
which go to calculating the cost ot 
tea and have made various sugges
tions. Here again you find that the 
mam suggestion is directed to the 
manner in which in calculating the 
cost of tea, the large amounts that are 
paid as managers’ commissions and 
the large amounts that are sent out 
as overseas pension are also added on. 
This is what sends up the cost of pro
duction of tea.

W e find that the plantation owners, 
both in the south and in the north 
are shouting loud how the cost o f pro
duction o f tea has gone up because 
labour has got out of hand, Govern
ment is unable to handle labour, 
labour is demanding higher wages and 
being paid higher wages and so on so 
forth. But this body, which was set 
up by Government, a neutral body 
has come to these conclusions, that 
today the high costs are due to what 
is known as general charges, that is, 
managing agency commission, increase 
in salaries and allowances, increased 
employment o f extra European assis
tants and the extraneous payments in 
the name of technical consultants and 
additional assistants as also increase
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in overseas pensions. I t  is with this 
in v iew  that the Commission remark: 

“ The possibility o f any reduc
tion in production costs lies partly 
■n bringing down the administra
tive costs incurred on non-Indian 
managerial staff and managerial 
agencies.”  

and then they go on to make sug
gestions that the commission paid to 
managers should be decreased, there 
should be an increase in the Indiarr- 
sation of the managerial personnel and 
rationalisation of the salary structure 
o f the managerial cadre.

These are, again, very important 
because here you find that the screen 
has been lifted by the Plantation 
Enquiry Commission over the usual 
excuses that are pui forward by the 
European managements and by the/ 
Government who, unfortunately and 
unhappily day in and day out on the 
floor of this House, tend to be His 
Master’s Voice and echo the same 
thing, because perhaps tne Ministers 
who are there in that Ministry seem 
to be particularly allergic to the needs 
o f labour in whatever sphere of in
dustry they may be :n the country 
today.

Another most important and very 
serious matter is the question of re
planting. Here we find that the plan
ters, the Indian Tea Association and 
the U PAS I— United Planters’ Associa
tion o f South India— have come fo r
ward challenging the very figures of 
the Plantation Enquiry Commission. 
They now claim that replanting is 
not such a serious issue as is made 
out by the Commission in their report. 
It  is very  strange that immediately 
after the report comes out, immedi
ately after the recommendations are 
out, w e find these people gathering 
together and coming forward with a 
new set of figures. W e have ex 
perience o f this in the trade union 
movement; when there was a 
special industrial tribunal for plan
tations in the south, one set 
o f figures was given before the 
tribunal. When the Judge said 
that these w ere not correctly assessed 
they brought forth another set at

of figures was given before the
where the figures that were giv*n 
before the tribunal and the figures 
that were given in answer to the 
questionnaire of the Plan tat ton Enqui
ry  Commission do not tally.

So these owners s'jem to he k  a 
position to play around with figures 
and dictate whatever they' like and 
question even the figures that they 
themselves had given to a responsible 
body set up, I  hope, by 9 responsible 
Government. It  is 1.1 connection with 
this replanting that the Commission 
have said that the ‘larger proportion, 
o f old plants, those plants planted be
fore 1900, are in gardens in non- 
Indian ownership ranging from  43.4 
per cent, in the case o f non-Indian 
rupee companies to 29.4 per cent, in 
the case of sterling compenws. The 
percentage o f tea plants planted be
fore 1900 in th<? Darjeeling region 
amounts to 79.16. D ining the ten 
years ending 1953 the extent of re
planting has been less than 1 per 
cent, per year. In spite o f the need 
for a programme of replanting for the 
very existence of the industry in the 
long run, w e have observed that the 
progress has been very  tardy.’

What really are the facts, as the 
figures reveal them'1 Out of 5,12,000 
acres owned by the British planta
tions, bushes in over 2,28,000 acres 
have been planted before 1300. A c
cording to the genera lly  accepted 
calculation— of course recently the 
planters are busy with their acroba
tics and their somersaults— the aver
age life  o f a tea bush is somewhere 
between SO and 60 years. The period 
within which >t tea bush w ill y ie ld  a 
reasonable amount is 5 to 6 years. 
Therefore, it is to be planned and the 
replanting has to bo phased in such a 
way that, as far as possible, the yield 
is not affected and the quality also 
is not affected. That was why the 
Plantation Enquiry Commission, re
garding this as a very  serious matter, 
has suggested that Government should 
take steps to ensure that a replanting 
fund is set aside by the companies to 
the extent of about Rs. go an acre in 
order to ensure that replanting i*vdooe.
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in order to ensure that the interests 
o f the industry are nqt neglected by 
the plantation owners

The3e are really the main recom
mendations that I would like to put 
before the House. And, 1 would like 
to appeal to Government that they do 
reconsider the position and not, out of 
hand, just reject the major recom
mendations of a responsible Commis
sion that they have themselves set 
up.

Labour amenities arc today very 
low in the plantations. The Planta
tion Labour Act was passed and vari
ous amenities are supposed to be 
given under the provisions of this Act.
1 can see hon. Shri Kanungo, who has 
often said it to me outside this House, 
waiting to say, ‘Oh! you see it is 
the British owners who are verj good 
They have been brought up under old 
standards of living up to the Holy 
Bible and all that sort of thing and 
it Is tht- Indian owners who are really 
the villains of the pioct and why don't 
you carry the guns against the Indian 
owners and leave the British owners 
alone in the matter of labour ameni
ties.’ What is rea!ly the fact? The 
fact is that today the amenities are 
not really even up to the mark in 
the British plantations And, if in the 
Indian plantations there are curtain 
problems, they are there. We are 
confident that the Indian owners, 
given the capacity to progress, given 
the safeguarding that is necessary to 
them when they are new in the field, 
w ill certainly, not be lagging in deal
ing with labour when it is necessary.

It  is only recently after freedom 
that the labour movement has become 
possible in the plantation areas and we 
see these plantation owners infuria
ted by the fact that the labour has 
grown strong enough to have the 
Plantation Labour Act passed. We 
see these people absolutely impotent 
in their fury; so impotent are they 
that they go even beyond the bounds 
o f decorum. The Chairman o f the 
U PA S I in a Conference which1 the 
hon. Commerce Minister -vras suppos
ed to attend, makes a bold and daring 
Attack an the Communist Government

of Kerala. He has the check, the 
audacity to question the wisdom ot 
the electorate in our country. This 
man who still lives in pre-histories 
medieval times, who still thinks that 
in the plantations he can continue to 
be the monarch of all he surveys, 
comes forward with statements like 
this. We find that the Ministry con
tinues to be like the J monkeys, see
ing no evil, hearing no evil and— of 
course, I  am doubtful about the speak
ing part of it— speaking no evil.

In this industry we find the squeez
ing out process taking place. It is 
not only the Plantation Enquiry Com
mission but it is also the Government 
itself that agrees that .such squeezing 
out process is there. I  w ill show later 
how they do agree. Here, it is very 
necessary that these issues be taken 
up in the interests o f the industry, in 
the interests of national economy, in 
the interests of our labour movement, 
in the interests of the amenities for 
our workers and the future of the so
cialist society, the socialist pattern 
which our Ministers and our Govern
ment still seem to be dreaming 
of and do not wish to try. In 
all these interests it is necessary 
because the odds are very great 
against the Indian owners in the 
tea industry. We find that the 
British owners dictate the policy of 
the Government. The stock aigument 
has been, ‘Do you believe in the 
figures or do you believe in the in
dustry; do you believe in the honesty 
and truth of the British owners; we 
are all living as brothers; we are all 
living in the happy fam ily o f the 
Commonwealth; or do you believe in 
the other argument? I f  you do stand 
in their way, the British, the United 
Kingdom w ill stop buying tea.’ This 
is the main argument. The British 
do by a good amount of tea but there 
are several other countries also buy
ing our tea and certainly we nan 
follow these avenues without the help 
o f the British owners.

W e are a free country; we are a 
strong country and w e are a proud 
country. And, as for the British stop
ping drinking tea, it is almost like
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asking our people to g ive up chewing 
pan. That is an impossibility and you 
w ill find that the British worker, the 
average Britisher, whatever class he 
may belong to, must have his bed tea 
in the morning; he must have his cup 
o f tea at 4 o’clock in the afternoon 
and if  ever there is any danger just 
because we are bold enough to break 
the monopoly created 'n our country 
in order to safeguard the interests ol 
our country financially and econo
mically of the Britishers giving up 
the drinking o f tea, it is for them to 
worry. W hy worry? The Govern
ment itself realises that it is neces
sary to have an independent agency 
to develop Indian tea in foreign mar
kets. You find Tea Council set up, 
you find Rs. 40 lakhs foreign exchange 
being spent on propaganda in coun
tries other than the United Kingdom

W e know that in the socialist coun
tries there is a demand for Indian 
tea. Indian tea is supposed to be the 
best tea in the world. There is a 
demand for that tea in Rumania and 
Czechoslovakia; today, Indian tea is 
being sold at a scarcity price sub
sidized by the Government. A  pound 
of Indian tea costs the equivalent of 
Rs. 25 in Rumania. There are all 
these markets that can be pursued, 
that can be uncovered; and, certainly, 
w e need not be dependent on British 
alone nor on the good sense or tht 
good taste o f the Britisher who, to
day, is trying to blackmail us in this 
manner.

Then, as far as the rejection o f these 
reccommendations is concerned, there 
is one disturbing factor about it. It 
has not been very clear either from 
the statement given or in the answer 
that the hon. Minister gave us on the 
floor of this House, whether a major 
policy matter like this was discussed 
in the Cabinet or not. This is one 
matter on which w e would really like 
to have clarification because there 
have been indications that the report 
was handed over to one particular 
official to consider and his recom
mendations were then put before the

Ministry and then there was a forma
lity  but not a really detailed discus
sion in the Cabinet on a very serious 
matter like this. I f  that is the fact, if 
that is true, it  is very disturbing 
because, as was pointed out, the tea 
industry Is not a very  small or a very 
ordinary industry. I t  is necessary to 
safeguard that industry if you are to 
go forward with your Second F ive 
Year Plan and i f  you want your coun
try to go forward in economic pros
perity. I f  that is really true, it is 
a very serious matter and I would 
put it before Government that certain
ly  the matter should be reconsider
ed. The Cabinet should take it up 
and they should consider frankly one 
and all of these important suggestions 
and recommendations made by the 
Plantation Enquiry Commission once 
again and not reject out of hand just 
becausc some official has gone Into it 
and has come forth with his own 
views, because we all know that India 
produces nearly half o f the total 
world tea production. The acreage 
in our country has gone up since 1947. 
You will, at the same time, find that 
the labour has gone down. T te  
managing agencies’ commissions have 
gone up. The money that is going in
to the treasury in Great Britain is far 
larger in proportion than the money 
that accrues to our Exchequer from 
this very important industry.

Tea is not an industry all by itself. 
Many of us arc not aware that the 
plywood industry depends very large
ly  on tea industry. Fertiliser indus
try also depends on tea. Various fields 
of transport industry depend on tea 
for their existence. Transport gets 
quite a good amount of revenue from 
tea. The development of plantations 
in our country means the develop
ment of the various regions. For in
stance, in 1954, 82 per cent, o f the 
production o f the plywood chests in 
our country was produced for the tea 
industry itself. Similarly, 82,000 tons 
of 1 fertiliser worth Rs, 2 86 crorea 
were consumed by that industry of 
which fertiliser worth Rs. 2 54 crores 
was of Indian manufacture. This is no
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small sum. Thus, you have to visual
ise the number o f people who w ill be 
involved if  there is a loss in the tea 
industry. I f  the tea industry suffers, 
the fertiliser, plywood and other de
pendent industries would suffer.

I f  our Railway Minister was here, 
he would agree that the railways 
earned as much as Rs. 2 crores in 1954 
from the tea industry and our river 
transport earned Rs. 1.62 crores and 
our road transport, Rs 20:24 crores. So, 
it is not only that some amounts are 
being lost to our Exchequer through 
these foreign agencies making so much 
money through foreign business handl
ing the money involved in the tea 
industry. Through various other 
means these planters find, they cheat 
the Government of the money that is 
Sue to them. It is not a small sum 
that is at stake.

A t the same time, let us remember 
the large number of workers who are 
employed in the plantations. It is 
necessary to safeguard those interests 
also in a country where unemploy
ment does not seem to be decreasing 
but seems to be growing. Today, 
nearly ten lakhs are there according 
to the figures given by the plantation 
owners which themselves are very 
difficult to check up because of the 
system in which the books and regis
ters are kept and payments are made 
in the plantations.

I would, therefore, request the Gov
ernment to reconsider seriously and 
deeply the issues that have been rais
ed by the Plantation Enquiry Com
mission and particularly those recom
mendations that refer to planting, 
warehousing, packaging and the 
conducting o f auctions and replanting 
and see that steps are taken in order 
to break the monopoly grip that ex
ists o f the foreign capital in the tea 
industry which is so important to our 
economy.

There is a story that in 1946 when 
Lord  Halifax said farewell when he 
w as going to Washington as ambas
sador, the station master of Delhi, 
wham  he had thanked for his 
good work during the viceregal

journeys, answered gravely
and- seriously that it was al
ways such a pleasure to see His 
Excellency oflft Therefore, I think 
that the Indian Government, which is 
always drawing inspiration from the 
past and the present, o f the great 
leaders of the United Kingdom, would 
do w ell to learn from Lord Hali
fa x ......... (.An Hon. Member: Station
Master)— I am sorry—from the Sta
tion Master and see that these planta
tion magnates from overseas, who tell 
us so often that the foreign exchange 
earnings are their contribution to 
India, are told: “ It is a great pleasure 
to see you off also."

Mr. Chairman: Motion moved:
“That the decisions o f the Gov

ernment o f India on the recom
mendations of the Plantation 
Enquiry Commission Report, Part 
I—Tea, be taken into considera
tion.”
The hon Minister of Parliamentary 

Affairs wants to make a statement, 
before we proceed further.

BUSINESS OF THE HOUSE 
The Minister of Parliam entary 

Affairs (Shri Satya Narayan Slnha):
Sir, in view  of the cancellation o f the 
sitting of this House on 14th Septem
ber, 1957 and the shifting o f the P ri
vate Members’ business to 12th Sep
tember, I  would like to announce that 
the business for the 11th, 12th and 
13th September w ill consist o f the 
following items:

Any part-discussed item of busi
ness carried over from today's 
Order Paper;

Consideration and passing o f the 
Essential Commodities
(Second Amendment) Bill;

Government Resolution regarding 
the ratification o f Universal 
Copyright Convention, 1952.

The remaining items included for 
the list for 10th and 11th September 
w ill be taken up in the order in 
which they have been put down.

The Forward Contracts Regulation 
(Amendment) Bill, 1957, as passed b y




